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Kerala Advocates Welfare Fund (Amendment) Act, 2001

8 of 2001

An Act further to amend the Kerala Advocates Welfare Fund Act,
1980. WHEREAS it is expedient further to amend the Kerala
Advocates Welfare Fund Act, 1980, for the purposes hereinafter
appearing; BE it enacted in the Fifty-second year of the Republic of
India, as follows:-

1. Short Title And Commencement :-

(1) This Act may be called the Kerala Advocates Welfare Fund
(Amendment) Act, 2001.
(2) Clause (a) of section 2 of this Act shall be deemed to have
come into force on the 5th day of September, 2001 and the
remaining provisions of this Act shall be deemed to have come into
force on the 22nd day of November, 2000.

2. Amendment Of Section 15 :-

In section 15 of the Kerala Advocates Welfare Fund Act, 1980 (21
of 1980) (hereinafter referred to as the principal Act), -
(a) after sub-section (1), the following sub-section shall be
inserted, namely:-
"(1A) A person enrolled as an Advocate after retirement from the
service of Central or any State Government or any public or private
sector undertakings shall not be admitted as a member of the Fund
if such person is eligible for or availed of any kind of retirement



benefits from such Government or public or private sector
undertakings.";
( b ) for sub-section (5), the following sub-section shall be
substituted, namely:-
(5) Every member shall pay an annual subscription to the Fund on
or before 30th June of every year at the following rates, namely: -
(i) Where the standing of the Advocate at the Bar two hundred
rupees is less than five years
(ii) Where the standing of the Advocate at the Bar five hundred
rupees is five years and more but less than ten years
(iii) Where the standing of the Advocate at the Bar one thousand
rupees is ten years and more but less than fifteen years
(iv) Where the standing of the Advocate at the Bar one thousand
and is fifteen years and more five hundred rupees:
Provided that an advocate designated as Senior Advocate under the
Advocates Act, 1961 (Central Act 25 of 1961), shall pay an annual
subscription at the rate of three thousand rupees.

3. Amendment Of Section 16 :-

In section 16 of the principal Act, after sub-section(2), the
following sub-section shall be inserted, namely: -
(2A) Notwithstanding anything contained in sub-section (2), in the
event of death of a member while in active practice and before
attaining the age of fifty-five years, his nominee or where there is
no such nominee his legal heirs, as the case may be, shall be
entitled to receive from out of the Fund an amount at the rate
specified in the Schedule or an amount of two lakhs rupees
whichever is higher.

4. Amendment Of Section 23 :-

In section 23 of the principal Act, in sub-section (1),-
(a) after the words "an advocate", the words "who is a member of
the Fund" shall be inserted;
(b ) for the words ten rupees and five rupees, the words fifteen
rupees and ten rupees shall, respectively, be substituted.

5. Substitution Of The Schedule :-

For the schedule to the principle Act, the following Schedule shall
be substituted, namely:-
SCHEDULE



(See sections 9 and 16)

32 Years practice  Rs.  3,00,000

31 ,,  Rs.  2,90,625

30 ,,  Rs.  2,81,250

29 ,,  Rs.  2,71,875

28 ,,  Rs.  2,62,500

27 ,,  Rs.  2,53,125

26 ,,  Rs.  2,43,750

25 ,,  Rs.  2,34,375

24 ,,  Rs.  2,25,000

23 ,,  Rs.  2,15,625

22 ,,  Rs.  2,06,250

21 ,,  Rs.  1,96,875

20 ,,  Rs.  1,87,500

19 ,,  Rs.  1,78,125

18 ,,  Rs.  1,68,750

17 ,,  Rs.  1,59,375

16 ,, Rs. 1,50,000

15 ,, Rs. 1,40,625

14 ,,  Rs.  1,31,250

13 ,,  Rs.  1,21,875

12 ,,  Rs.  1,12,500

11 ,,  Rs.  1,03,125

10 ,,  Rs.  93,750

9 ,,  Rs.  84,375

8 ,,  Rs.  75,000

7 ,,  Rs.  65,625

6 ,,  Rs.  56,250

5 ,,  Rs.  46,875

6. Repeal And Saving :-

(1) The Kerala Advocates Welfare Fund (Amendment)
Ordinance,2001 (33 of 2001), is hereby repealed.
(2) Notwithstanding such repeal, anything done or deemed to have
been done or any action taken or deemed to have been taken
under the said Ordinance or under the principal Act as amended by
that ordinance shall be deemed to have been done or taken under
the principal Act as amended by this Act.


